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[Prof. Madbu Dandavate] 

Kudal Commis~on. They have extended 
the time twice. They want to extend the 
time again. (Interruptions). 

MR ,DEPUTY -SPEAKER : This. is a 
suo motu statement made by the 
Minister. 

PROF. MADHU DANDAVATE = I 
have given notice under rule 193 l want 
to know whether the Government is go'.ng 
to allow a discussion on this. They 
want to destroy al I organisations which 
are connected with late Jayaprakash 

.. Narayan. We are not going to tolerate 
this. They are destroying the spirit of 
Gandhian philosophy in the country. We 
would li'ke to know whether c the Govern-
ment will bring a discussion on this. 

MR. DEPUTY-SPEAKER : This will 
be considered in the B.\C meeting on 
Monday. 

PROF. MADHU DANDAVATE: 
What is your assurance ? 

MR. DEPUTY-SPEAKER : This will 
be taken up in the BAC meeting. Now 
legislative business Shri Harinatha 
Misra. (lnterruptio11' l When the Chair 
gives a decision, I do not want the hon. 
Members that they should obey the 
Chair, but a t least t~ey should listen to 
the reply. (Jntenuptio11.J) 

PROF. MAOHU DANDAVATE : 
We accept your proposal. Please commu-
nicate our feeling that it should be taken 
by up by the BAC. 

LAND ACQUISITION (AMENDMENT) 

BILL, .1982 

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
HARINATHA MISRA) : Sir, I beg to 
move for leave to withdraw a Bill further 
to amend the Land Acquisition Act, 
1984. 

..... 

MR. DEPUTY SPEAKER : Yes, 
Prof. Ajit Mehta, you want to oppose 
the withdrawal. 
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fCfitrT ijj"ifl~ ~ ~lfR rfiT ~frfc-tr fG"m 
qlfr ~r 1 • • ••••• ( ~~'Nft=f) 

MR. DEPUTY SPEAKER : Prof. 
Mehta, this Bill is for withdrawal, are you 
opposing the withdrawal.? . 

PROF. AJlT KUMAR MEHTA 
There is introduction also, Sir. 

MR. DEPUTY SPEAKER : This Bill 
is for withdrawal. Let the Minister 
withdraw it then he will introduce the . . 
other Biil. 

PROF. AJ1T KUMAR MEHTA : 
AU right Sir. 

MR. DEPUTY-SPEAKER: You have 
given notice to oppose the withdrawal of 
the Bill. You have giveo it in writing. 

PROF. ABT KUMAR MEHTA : I 
have asked for permission to oppose the 
introduction of the Bill. 

MR. DEPUTY-SPE <\KER : Have you 
given notice of that '? lf you have 
given, do nC>t soeak now. You can 
speak when the next Bill is introduced. 

Now the question is : 

''That leave be granted to withdraw 
a Bill further to amend the Land 
Acquisition Act, 1894." 

The motion was adopted. 

SHRI HARINATHA MISRA I 
withdraw the Bill. 

14.57 hrs. 

LAND ACQUISIT)ON (AMENDMENT) 
BILL, 1984• 

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
HARINATH~ MISRA) : I beg to move 

for leave to introduce a :Bill further to 
a.mend the Lancl Acquisition Act, 
1984. 

MR. DEPUTY-SPEAKER 
moved: 

Motion 

"That leave be granted to intro-
duce a Bill further to amend the Land 

Acquisition Act, 1894. n 
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